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70, BE PURLI.SHED IN PART II SEGTION 3({i) OF THE
GAZETTE OF INILA

- GOVERNMENT OF IIDIA
CuNTRAL BOARD OF DIREGCT TAJTS
New Delhi, dabgd [-5 - 8’4

- NOTTFICATION
- (INCHE-TAY)

No, 5 VA (F.Wo, 261/7/84-1T3 )3 In|exerdise of the
owers conferred by sub~section(1) of Section 121A of the
Income-tax Ach, 1961(43 of 1961) and in synersession of all
pravious notiflcations in this regard, thg Contral Board of
:Direct Taxes hersby directs that the Commissioner of Income-tax
(Zppeals) of the charges specified in volfmn (1) of the
Sciedule below, shall periorm tacir functionsg in respect of
- such persons apssessed bto Income-tzx or Suftax or Inbteregt-tax
in the Income-Lax Wards, Circles, Districls and Raiges
specifiled in the corresponding entries injcodmng (2) and
{3) thereof as are sggrieved by anv of thé orders menbioned
“in clause (a) to (h) of sub-saction (2) of Section 246 of the
Income~tax Act, 1961, In gub-section (1) 4f Section II of
Companies (Frefits) Surtax Acb, 1954 (7 of 1964%) and
sibegectisn (1) of seetion 1% of the Intefest-bax act,

1974 {85 of 197 and sleo in respect of $uch persons or

- classes of peroons g3 the Poard has directed or may direct
= P b . P N <y N - .

in future in accordance with the Provisiods of clause(i)

of sub-gection (2) of Bection 246 of the Income-tax Achk, 1961,

i S — i~ R,

C’-:T_T_{A} ' _ Income~tax Wards/ znges of
. Ca?f,;rrg?{gs o Circles/Districts Ingpecting Asstt,
wilth HErs, o Commissioners of
_ - - Income-faxy
_Cmrrj ) . 2 o3 .
IT(8) I a Central L0 Central Ranges
Central-I, -+ - Clrcles I to XIV gnd I, IZ, IIT & VIiI -
Bowbay - - XEIX bto oy : o _
CIT(A) i IT0s Central - [LAG Géntr:
. L L cnbral Ranges
Centrgl -IT, Circles XV to ~ v, v, VI VIIIg
Bormbay XVIII and S

XXV to XXWITIT

- Whereas an Income-tax Circle, Ward. Thstrs '
thereof stands transferred by thifs ngvirs‘i%ic agigr_lcgrgg gr?gt_
chargg to another charge, appeals arising pubt of assesmen‘ts'_;
made in that Income-tax Circle, Ward or Diktrict or part
thezjeqf and pending immediately before thel| date of this -
notification before the Commissionsr of Inpome~tax{ 4ppeals)

’ ~

.!..2



- D

ol the chargs from when the Income»tax Circls, Ward or .
Digtrict or Range or ngt thercof 1s transfer red siigll from
the dabte of this nDulilCQ tion btekes offect, be traansferrd to
and dealt with by the Coucissionsr of In comne-tax( Appeals)
of the charge to whon the said CILI‘C:L\.,, Ward or District or
Range or part thoreof is btransferred,

This notificabion shall tszke effect from 15;75—8#
. ! 1

: | - (KiLY2N CHAND)
B Under Secrebary
Central board of Direct Taxes

To
The ulgnase
Covt, of India Press,
May apurl, ey Delhi,
Copy to @

1o The Coumissioncer of Income-tax', Bomb ay.

2. The Rsgisgtrar, Income-tax Appsllsbe Tribu'nal, Bombay,
3y The £ DT, (B8, % P) (Bullebin), ey Dlhi,

%, AD. VI Section/TD Section,

5. The Joint Sscretary & I egal Xdviser, Hinistry of Law,
DaSl"tl"l br]avwn New Delhi, l . '

i ) R

S -,\_,,/y‘
(KALYA0 CHATD)

Undsr Searatary
Cmtral Board of Direct Taxes
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